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tile Bill to provide for the adminis-
traUDD of the Naticmal Library and 
certain other oonnected matters." 

The motion tDU 1IdoptecI. 

SBRI SAMAR GURA: The MInis-
ter of Parliamentary Affairs has let a 
very bad precedent. 

13.%5 lars. 

MATTERS UNDER RULE 377 

(i) REPoRTED AIIlIUD A TTACIt BY LAND-
LORDS ON ADIVASIS IN MAHARASBTIIA 

PROF. MADHU DANDAVATE 
(Rajapul·): Mr. Deputy-Speak(tr, Sir, 
the Adivasis of Shahada and Taloda 
taluks of District Dhulia in Maha-
rashtra are belnl{ subjected to armed 
assaults with the help of paramilitary 
organisation set up by rich landlords 
in these localities, most of whom are 
Gujjars. These landlords have usurp-
ed lands of the Adwasis through un-
scrupulous means and are terrorising 
them with the help of arms. 

The exploitation of these Adivasis 
by Gujjars attracted a group ot Sarvo-
daya workers to these localities and 
they became a part of Shramik 
Sang than that was set up to carryon 
the campaign for the recovery ot 
usurped lands. 

These Adivasis were attacked with 
arms and at Patilwadi where the 
armed Gujjars opened fire on the 
Bhils. one Adivasi was killed and 
seveval others were injured. 

As a result. of the work of the 
Adivasi organisation the wages of the 
agricultural labourers went up by 40 
to 50 per cent and this Drovoked the 
landlords and made them set up a 
paramilitary organisation. 

On 5th October, a meeting of 
Adivasi landless labourers, held near 
the village Chirdo in Shahada Taluka 
was attacked by the paramUlta~ 
organisation of landlords led by the 

Surpanch of a Dear by viUage 
Palawadi. For theee .... ultl, _, 
iron bars and country pistols were 
freely used. 

When the Government decided to 
distribute some torest land &mODlSt 
Adiv .. l., the Burpanch who led the 
armed &Ssault on Adlvuis pressurised 
the administration and the distribu-
tion of land was stayed. In these 
localities, there is • collusion between 
the members of this paramilitary 
organisation of the landlords and the 
law and other machinery ot the Gov-
ernment. 

Under the garb of "Crop Protection 
Forch", the rich landlords have 
strengthened the paramilitary erra-
nisation. On the letter-head of 
Satpura Tapi Area Co-operative Sugar 
Mill, Ltd .• Shri P. K. PaW, Chairman 
of the Co-operative Sugar Mill, has 
addressed letters to landlords seeldng 
to set up an organisation armed with 
pistols and rifles involving the capitnl 
expenditure of Rs. 4.2 lakhs and re-
curring expenditure of about Rs. 19 
lakhs. 

With your permission, Mr. Deputy-
Speaker, Sir, I WOuld like to layO on 
the Table a photostat copy of the letter 
circulated to landlords. 

I urge the Home Minister to in-
vestigate the matter and prevent the 
rich landlords from organising the 
paramilitary organisation utilised for 
attacking the Adivasis strugglin, for 
their legitimate demands of redistri-
bution of lands. 

SHRI S. M. BANERJEE (Kanpur): 
This P. K. Patil should be arrested. 
His letter is there. 

MR. DEPUTY-SPEAKER: Order, 
please. Prof. Madhu Dandavate can 
band it over to me. Shri Madhu 
Limaye. 
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. oTbe Speaker not bavin, subse quently accorded the necessary 
DUllllon, the document was not treated a& laid on the Table. 
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THE DEPUTY MINISTER IN THE 
:MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): These 
maUers have beea brought to our 
notice now, and we are in touch with 
the Maharashtra Government. 

SHRI S. M. BANERJEE: He has 
placed the letter in the Table. But 
you do not read it. 

SHRI F. H. MOHSIN: We are in 
touch with the Maharashtra Govern-
ment and if the facts as have been 
stated by the two hon. Members are 
true-of course, it is a matter of great 
concern-that is one thing. But 
unless we hear trom the Maharashtra 
Government, it would be diftlcult for 
us to say anything more at present. 

13.25 hrs. 
(ii) NON-INTIMATION TO THE SPEAKER 

RE. ARREST OF SOME MEMBERS 

SHRI BIREN DUTTA (Tripura 
West): Sir, I have received informa-

tion that Shrimati Bibha Ghosh 
Goswami, Shri Bijoy Modalt, Shri. S. 
P. Bhattacharyya and Shri Madhuryya 
Haldar-all Members of ~ House-
have been arrested in West Bengal 
along with 40,000 people on the 12th 
instant, but there is no information 
to you nor has any 'intunation been 
given to this' House. I would like to 
raise a question of privilege in this 
matter. 

MR. DEPUTY -SPEAKER: Now 
Shri Madhu Limaye. This 18 under 
rule 377. 

SHRI S. M. BANERJEE: SU'o under 
rule 222, I rise to make my point. 
Some Members have been arrested. 

MR. DEPUTY·SPEAKER: I have 
called Shri Madhu Limaye. Let us 
proceed according to the rules . 
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MR. DEPUTY-SPEAKER: I think 
these facts. or should I say allega-
tions, or whatever it is, these are to 
be looked into, if really these Mem-
bers had been arrested and the 
Speaker has not been informed, we 
have to look into this .... (Interrup-
tions) I have to satlsfy myself about 
facts. How can you expect me to 
make a ciecision here? 

SHRI S. M. BANERJEE: Please 
hear me for a minute. Shri S. P. 
Bhattacharyya. Shrimati Bibha Ghosh 
Goswami, and Shri BUoy Modak and 


